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It THE CENTRAL ADFINISTRATIVE TRIBUNAL : HYDERABAD BEILCH
AT HYDERABAD

R.A. Mo.36/2000 *
in
6.A.No.1019/99 Date of order: 27-4-2000

Betwean:

1. The Chisf Executive (Airworthimess),
Contre for FMilitary Airuvorthirness and
Certification, Marathahalli colony,
Bangalore-560 037.

2. The Regional Oirector(Materials),
Regional Cantre for Military Air Worthiness,
Kanchanbagh, Hyderabad-500 058.

3, The Estate Mapager,
Research and Development Urganlsatlon,
DRDO Township, Kanchangbaghg

Hyderabad. J.JApplicants/Respondents
A nd
Jalam Singh Rathore. ...RE8pondent/Applicant

Counsel for the Applicants/Respondents: Mr.y.Rajeshwar Rao,Addl.CGSC
Counsal fPor thes Respondent/Applicant : Mr.Abhinand K.Shavili,Advocg

CORAM -
THE HMEN'BLE "R.JIUSTICE D.H.MSIR : VICE-CHAIRNMAN
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Order

Heard the learmed counsel {r.\.Rajoshuar Rao for !

Rsview applicants and the learmned coursel fir.3iva Por Raspondantz.

. S ——
2 ina laurred standing counsel Mr.y.Rajashwar Rao submits

that in para-5 of the impugred judgement delivarced an 14.7.99
by the pench of this Tribumnal a direction is given to the
respondents that the applicant shall be permitted to occcupy
the quarter on the same basis as at presant for a period of
or2 month from today. The learmed counsel Mr:Rajeshuar Rao
also emphasizes that the expression used in the impugned
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judgement that permisgsion is granted to occupy the quarter
on the gsame basis as at present Por a periocd of ong month
from today was ambiguows and did mot look like a clsar

diraction as to on what basis ths rant should bes calculated.

3. I am afraid, this submission made by the lsarned
standing counsel canmot be accepted: The meaning of ths

expression as statad in the concluding part of para-5 of
the judgement in quastion is clear and does not call for

any clarification.

4, I do not Pind ary mefit in this application made

by the learned counsel fr.V.Rajeshwar Rao for Review applicants.

S. Hence RA 1s dismissed.
e
(Justice D.H. kasir)
Vica-Chairman
' y
Dated: 27th April, 2000 po ’
Rprann
*SA’ (Dictated in the open court)




